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In view of this categorical finding, which 1 &% a coordinats

Branch am bound to follow, this praysr for regularisation is

sumarny rejected,

3. - 1n so far as the sacond prayer is concernsd, it 1s
clear that the raspmdtnts in cmpliaam of the dinctiaa
dated 22,9.94 of the Tribunal in CP No. 134/94 in O.A.
1786/94 while disposing the applicent®s r-pusantatim by
means of & spsaking and ressonsd order dated 23.11,94 have
held that the spplicent will be sllotted & quartar as per hie
seniority end entitlement, in his tum. This assertion is

fully in accordance with las, and calls for no interference,

4. In 80 far ae the qumstion of including the
applicent in the seniority list cf non-esssntial staff is
concerned, no materisls have besn produced by him to satisfy

me that he belongs te that category of staff, On the éam

‘ hand the applicant has himself stataé in his G.A. under tha

heeding "B rief Facts" that he wes working as Eleetm.l Fittsr
Diesel Shed, TKD, and the uspmdents ‘have cvorna thst iﬁ
that capacity he falls under Essentisl Steff. 1 have no

reason to doubt this averment and hence thig prayer fails.

5. In the result this matter requires no interference.

The DO.A. faile and is dismissed. No costs. '

Mgl
(s, a. Aﬁiﬁi)f
Mesber (R)






